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THE VICE-CHAIRMAN (PROF. 

CHANDRESH P. THAKUR): Now hon. 
Members, it is 1. 30 p. m. This is a time you 
have to make a choice between physical 
hunger and political curiosity. (Interruptions) 

SHRI VISHVJIT P. SINGH (Maharashtra): 
I always make a choice for physical hunger. 

SHRI   V. NARAYANASAMY: We 
all      support      Mr. Vishvjit      Singh. 
(Interruptions). 

THE VICE-CHAIRMAN (PROF 
CHANDRESH P. THAKUR): There are 11 
names here on this statement itself and if you 
compromise in favour 

of your political curiosity, then those who 
have to seek clarifications and of course the 
Minister, will have to forgo their lunch or 
delay their lunch. 

SHRI VISHVJIT P. SINGH: No, no. We 
won't do that. We want the House to be 
adjourned now. (Interruptions)... 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): The House 
stands, adjourned till 2. 30 p. m. 

The House then adjourned for lunch at 
thirty-three minutes past one of the clock. 

The House reassembled after lunch at 
thirty-three minutes past two of the clock, 

[The Vice-Chairman (Prof. Chandresh 
P. Thakur) in the Chair. ] 

STATEMENT BY MINISTER 

Incident   at   Palej   Railway   Station   in 
Bharuch District of Gujarat—contd. 
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SHRI V. NARAYANASAMY 
(Pondicherry): Mr, Vice-Chairman, first of 
all, I congratulate you on your having 
occupied the Chair as Vice-Chairman of the 
House and I am speaking before you today... 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): With a 
promise of cooperation. 

SHRI V. NARAYANASAMY: Yes, 
mutual cooperation and help. 

Sir, the statement made by the honourable 
Minister is incomplete. I find from the 
Members of this House that when a particular 
political party is referred to, they raise a 
strong objection 

to it and they say that the statement is false. I 
would like to say that the RSS party has been 
recognised and it has elected members... 

SHRIMATI MARGARET ALVA 
(Karnataka): RSS is not a party. 

SHRI V. NARAYANASAMY: Their 
members have been elected. When the 
Minister says in his statement that BJP and 
RSS members were travelling in the train, the 
BJP Members are taking exception to it. I do 
not know the reason behind it, especially the 
BJP which has been an ally of RSS. They are 
not repognising RSS when a statement is 
given in the House by the honourable 
Minister. As far as the slogans are concerned, 
it is very clear that religious fundamentalism 
has taken roots in this country for the past 
four to five months because of the policy 
adopted by some political parties. Some 
political parties are openly talking of Hindu 
Rshtra and some of them are for Muslim 
fanaticism. Because of such propaganda by 
the political parties in our country rioting, 
killing of innocent people, massacre of one 
community by another, are taking place. This 
is a sorry state of affairs. In a secular country 
like India religious fundamentalism has been 
allowed to grow even by responsible political 
parties. Therefore, when the Minister said that 
Bharatiya Janata Party and RSS people were 
going in the train in two bogies, the BJP 
Members were opposing it and I do not know 
the reason behind it. As far as the incident is 
concerned... 

SHRI KAMAL MORARKA 
(Rajasthan): On a point of order. Is he asking 
for a clarification or is he refuting what Mr. 
Mathur has said? Is this a debate? Is he 
spending the time of the House for refuting 
what Mr. Mathur has said? We are not 
interested in what Mr. Mathur has said. We  
are interested in 
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[Shri Kamal Morarka] 

seeking  clarifications. You   are  wasting the 
time of the House. 

SHRI V. NARAYANASAMY: What are 
you doing now? Are you going to speak? 

 

SHRI KAMAL MORARKA: Mr. Vice-
Chairman, I want your ruling. If they are 
going to make speeches correcting what other 
Members have said, then we can have a Short 
Duration Discussion itself on this. 

THE     VICE-CHAIRMAN     (PROF. 
CHANDRESH   P. THAKUR): Kindly put    
brief    and    clear    questions    for 
clarifications. 

SHRI G. G. SWELL (Meghalaya): Sir, 
although I have been in the other House for 
four terms, I have yet to learn many things 
here. Now, I suppose that this, was only to seek 
clarifications in the form of questions. But the 
gentleman is making a long speech... 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): Are you on a 
point of order? 

SHRI G. G. SWELL: Should we make a 
speech on the pretext of seeking clarifications 
or should we only put certain questions 
which are relevant to the subject under 
discussion? This is what I want to know. Of 
course, I have yet to learn many things. 
(Interruptions) 

AN HON. MEMBER: Why should you 
unnecessarily intervene? 

SHRI G. G. SWELL: I am raising a point 
of order. (Interruptions). 

SHRI V. NARAYANASAMY: You are 
getting the support of BJP. You are bound to 
support them, I know. 

SHRI KAMAL MORARKA: " I am also 
getting the support of Narayanasamy. 

That is more important. 

\ 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): I think we 
should seek everybody's cooperation. We have 
to cooperate with each other. We know what 
the problem is. So far as 'the procedure is 
concerned, Members are supposed to ask 
clarifications specifically with relevance to the 
statement by the Minister. Marginal deviations 
here and there we have sort of to learn to live 
with. So, please, Mr. Narayanasamy. 

SHRI V. NARAYANASAMY: Yes, Sir. It 
is reported that about 350 persons, some of 
them, pulled the chain after asking the people 
who were travelling in the two bogies to come 
out. The hon. Minister says in his statement 
that about 200 people gathered. Sir, it is very 
difficult also for the Minister to say that all 
these people belonged to a particular 
community. Sir, what is the role of the railway 
authorities, apart from the police 
administration, and what is the complaint 
lodged because the incident took place at the 
railway station? Was there any reported 
complaint by one of 
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the persons who have been travelling in the 
train to the railway authorities? Sir, I can see 
from the statement that there was a long 
delay in bringing the situation under control 
by the police authorities, even though the 
police had been summoned to the spot. 
Therefore, I would like to know, what was 
the reason for the delay in controlling the 
situation by the police authorities? 

Sir, in the last para of the statement the 
Minister says that the Inspector-General of 
Police is conducting a high level inquiry. Sir, 
my submission is that the Inspector-General 
of police conducting an inquiry will not be 
impartial, and therefore I demand—the Hpme 
Minister will agree with me that an inquiry by 
a judicial officer should be there so that the 
report will be unbaised, and if the police 
officers conduct the inquiry, motive will be 
imputed by ■ the persons who are interested 
in this incident. Thirdly, Sir, did the Chief 
Minister of the State visit the place, and if so, 
what action has he taken after the incident 
was reported to him? 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): Shri Santosh 
Bagrodia. Not there. Shri S. S. Ahluwalia. 

 

DR. NAGEN  SAIKIA  (Assam): He should 
be brief. Please ask him to be... 

SHRI   S. S. AHLUWALIA: Are  you 
directing me? 

DR. NAGEN      SAIKIA: I      am 
requesting the Chair. 
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SHRI S. S. AHLUWALIA: Then you 
should stand up and request. 

DR. NAGEN SAIKIA: The Member 
always kills the time of the House. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): No 
aspersions, please. 

SHRI M. M. JACOB (Kerala): No 
Member can say that any other Member is 
wasting the time of the House. It is really 
objectionable 

DR. NAGEN   SAIKIA: If  it  is   an 
aspersion, I am ready to withdraw it. 
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SHRI   VISHVJIT   P. SINGH: Mr. 

Vice-Chairman, Sir, I rise with a very heavy 
heart. I have been in this Chamber since the 
year 1982. It is not a very long period of time. 
But never ever—I repeat never, ever-have I 
ever seen a statement which in tone and tenor 
is like this statement. This is a statement 
which is calculated, and I repeat this in all 
responsibility that this is a statement which is 
calculated to create communal tension. And I 
straightaway go to my clarifications. I want to 
know from the hon. Minister as to why he has 
chosen to blame the members' of one 
community. No statement made in either of 
the Houses of Parliament by any Government 
prior to this his ever said so blatantly "200 
Muslims". How do you know they were 
Muslims? Did you have some special 
knowledge, Mr. Minister, that you knew they 
were Muslims? 

AN HON. MEMBER: He is a new 
Minister. 

SHRI VISHVJIT P. SINGH: I want to 
know from him as to what clouds his vision 
that when he looks and sees something 
happening which is dangerous, he thinks that 
it is being done by Muslims? Is that your 
vision, Mr. Minister? And behind the 
Muslims, he sees the hand of Pakistan. 
(Interruptions) That is what you want to do. 
{Interruptions). I am seeking a clarification 
from the hon. Minister. I want to know what 
clouds his vision. How did he come to the 
conclusion that these were Muslims? 

AN HON. MEMBER: Where is it written? 

SHR. I VISHVJIT P. SINGH: It is written 
there. 

SHRI KAMAL MORARKA: Who said 
that all Indian Muslims are Pakistanis? he is 
just spotting the atmosphere and 
communalising the House also. He is 
communalising the House also. 

SHRI VISHVJIT P. SINGH: No, no. 
{Interruptions). 

SHRI KAMAL MORARKA: Where is it   
written   that   behind   every   Muslim, there is 
Pakistan? {Interruptions). 

SHRI VISHVJIT P. SINGH: I am sorry. 
You had your say. Kindly hear what I have to 
say. {Interruptions) I am not saying that. This 
is what the hon. Minister has said. 

SHRI KAMAL MORARKA: Who said 
'Pakistan' just now? The word has been used 
by the other side, not by us. 

SHRI VISHVJIT P. SINGH: All the B. J. 
P. Members have said 'Pakistan'. 

SHRI KAMAL MORARKA: Are your 
seeking clarifications on the Minister's 
statement, or, on what the B. J-. P. Members 
have said? 

SHRI VISHVJIT P. SINGH: Please allow 
me to continue. (Interruptions) 

SHRI KAMAL MORARKA: Mr. Vice- 
Chairman, Sir, please bring this house to 
some semblance of order. If they are 
interested in joining a debate with B. J. P., 
they can go to the Central Hall or the Boat 
Club. Why are they wasting the time of the 
House? (Interruptions) Sir, I have a point of 
order. Please hear me for two Minutes. 
Perhaps, on this issue, our views may not be 
varying. But the manner in which we are 
trying to channelise the discussion is highly 
objectionable. I may not agree with Mr. 
Mathur, but I will defend Mr. Mathur's right 
to speak. We cannot stifle him. 

SHRIMATI MARGARET ALVA: 
Nobody is stifling him. (Interruptions) 

SHRI KAMAL MORARKA: Please listen 
to him. You cannot reply to him. Your can 
only seek clarifications. This is not a debate. 
When there is a debate, you can reply to him. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): What is your 
point of order? 

SHRI    KAMAL    MORARKA: My 
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[Shri Kamal Morarka] point of order is that 
clarifications have to   be   sought   only   on   
the   Minister's statement  and  not  on  what  
the  other Members have said in the House. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): Mr. Vishvjit 
Singh is a very senior Member. I am sure he 
will apply the necessary moderation. 

SHRI VISHVJIT P. SINGH: I am not 
going to say that the Minister said. I am not 
saying that the Minister said that every 
Muslim is a Pakistani. I am not saying that, 
Mr. Morarka. 

AN HON. MEMBER: You are repeating 
it. 

SHRI VISHVJIT P. SINGH: I am not 
saying that I am not saying that the 
Minister said that every Muslim is a 
Pakistani. But I take strong objection, 
very strong objection, to the I mention in 
the statement '200 Muslims.............  

 
"Some local Muslims resented" This is 

being twisted. 

 
SHRIMATI MARGARET ALVA: Please 

read the statement. It says "The BJP/RSS 
volunteers in the train were shouting slogans, 
of which some were apparently resented by 
some local Muslims living close to the 
Railway Stateion. " 

AN HON. MEMBER: Not '200 Muslims' 
(Interruptions) 

SHRI KAMAL MORARKA: What is 
wrong with that? 

SHRIMATI MARGARET ALVA: What 
do you mean by 'Muslims'? Why 'Muslims'? 
(Interruptions) 

SHRI KAMAL MORARKA: If Mr. 
Vishvjit Singh cannot understand this, I pity 
his intelligence. (Interruptions) 

SHRI VISHVJIT P. SINGH: You have 
proved my point, Mr. Morarka. Mr. 

Vice-Chairman, if these 200 people belonged 
to all the communities, ... (Interruptions) what 
was the need for the hon. Minister to mention 
that this was resented by the local Muslims? 
This proves my point. 

SHRI KAMAL MORARKA: It proves 
nothing. 

 
SHRI KAMAL MORARKA: They cannot 

doctor the Statement. They can only seek 
clarifications. (Interruptions) No clarification 
is being sought. They want to doctor it in a 
particular manner. They can do so when they 
become Ministers. (Interruptions) 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): There are two 
things. On the general procedure, there 
should be no dispute, on difference of 
opinion, that the clarifications have to be 
sought within the confines of the statement 
made by the hon. Minister. 

SHRI VISHVJIT P. SINGH: This is what I 
am doing. 

THE VICE-CHAIRMAN (PROF 
CHANDRESH P. THAKUR): I have studied 
the statements carefully. There are two points. 
One is, the words '200 persons' do not identify 
any community. At the some time, the earlier 
sentence says "... some local Muslims living 
close to the railway station". By implication,... 
(Interruptions) Have patience. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): If Mr. Vishvjit 
Singh's clarification is on the point, whether 
the Minister has before him some bases to 
know that the people living in the 
neighbourhood were all Muslims or only 
Muslims, then the clarification has some 
relevance. 
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SHRI VISHVJIT P. SINGH: That is what I 
am saying. Excuse me, Sir. (Interruptions). I 
am not yielding. I would like to know from 
the Minister why he has used this sentence, 
this reprehensible sentence, this word, which 
has cast aspersions on one community, a 
community, let me tell you, Mr. Vice-
Chairman, which I hold in great esteem, a 
community... 

SHRI KAMAL MORARKA: This is 
highly objectionable. He is trying to cast 
aspersions. (Interruptions). 

SHRIMATI RENUKA CHOWDHURY: 
(Andhra Pradesh): What a pity. You are 
taking advantage of this to fan communal 
feeling. We refuse to be associated with 
this.... (Interruption). What a pity, how the 
mighty have fallen! 

SHRI KAMAL MORARKA: The party 
which shamelessly fields Arun Govil for 
election, campaign talks about Muslim 
respect to us. 

SHRIMATI RENUKA CHOWDHURY: 
Better not talk like this. All of us are Indians. 
Do not try to take advantage. Do not talk to 
take advantage. Do not talk like this only to 
win the battle against the Government. 

SHRI S. S. AHLUWALIA: You go 
through the statement. Do not shout. 
(Interruption). This statement is not prepared 
by my party, it is prepared by your 
Government. It is not our statement. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF TOURISM (SHRI 
SATYA PAL MALIK): Sir,... 

SHRI VISHVJIT P. SINGH: Is the hon. 
Minister seeking clarification? 

SHRI SATYA PAL MALIK: I want to 
make a submission. 

 

SHRI VISHVJIT P. SINGH: That is right. 
Mr. Satya Pal Malik, we commend you. 

 
SHRI VISHVJIT P. SINGH: I will accede 

to the request of my friend, Mr. Malik, I will 
seek only one last clarification from my 
friends. 

SHRI DIPEN GHOSH: Say, 'hon. 
Minister' not 'friend'. 

SHRI S. S. AHLUWALIA: Ministers are 
not friends, they are enemies, mind that. 
(Interruption). 

SHRI SUBRAMANIAN SWAMY: Why 
did they not make Mrs. Renuka a Minister? 

SHRI VISHVJIT P. SINGH: I was always 
under the impression that on that side sat my 
opponents and on this side my enemies. 
(Interruptions). 

Now, after what Mr. Satya Pal Malik has 
said, I would like to seek only one last 
clarification. It has been said that I am 
vitiating the atmosphere. I am not vitiating the 
atmosphere. It is this statement which is 
vitiating the atmosphere. I would like to know 
from the Minister, is this statement drafted by 
the BJP/RSS or is it drafted by you? Let us 
know that and that is my last clarification. 
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DR. NAGEN SAIKIA: Sir, I want to know 
how many Members of party are allowed to 
seek clarifications, under the rules of the 
House, on the statement made by the 
Minister. 

THE VICE-CHAIRMAN. (PROF. 
CHANDRESH P. THAKUR): As far as I am 
concerned, I am following the rule followed 
earlier-all the names. Kumari Chandrika Kenia 
(Interruptions)... 
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KUMARI CHANDRIKA PREMEJI 
KENIA (Maharashtra): Mr. Vice-Chairman, 
Sir, the starting point of the incident, as 
presented in the statement made by the 
honourable Minister, seems to be the slogan 
shouting by the BJP group and, I quote, 
"resented by some local Muslims living close 
to the Railway Station. " Pausing here for a 
moment, I beg to submit that 6n the face of it 
it sounds very fishy and it looks like the cause 
and effect. There is the other version made by 
the BJP People, those people who were 
travelling in the same train. They told us that 
a mob of 200-300 people was already present 
at the railway station and they were shouting 
slogans like, "Allah-o-Akbar" and "Pakistan 
Zindabad" and it was a pre-planned attack. I 
would like to know from the honourable 
Minister what the facts are whether the slogan 
shouting was done by the mob which was 
present at the railway station and whether the 
attack was a preplanned attack. My second 
clarification will be: The honourable Minister 
has stated that 21 persons were arrested by the 
police. I would like to know from the 
honourable Minister whether any weapons 
were seized from these people who were 
arrested by the police and whether they were 
local people or they were infiltrators who are 
scattered in the country with a view to 
destabilizing the country and destroying the 
unity and integrity of the country. Finally, in 
the last paragraph it is stated that the State 
Government has ordered a high-level inquiry 
and the IGP is conducting the inquiry. My 
question will be: How much time will the IGP 
take to complete the inquiry? 

Thank you. 

SHRI SUBRAMANIAN SWAMY (Uttar 
Pradesh): Sir, I would like the Minister first 
to tell us, very clearly, what were the slogans 
that were shouted, because the whole 
provocation appears to have come out of 
slogans. It is a fact that the BJP-RSS-VHP-all 
the hyphens, dashes  and obliques have  been  
raising 

highly provocative and disgusting slogans all 
over the country. One of the most stupid 
slogans I have heard is, Garvse bolo hum 
Hindu hain. Supposing I don't say with garv 
that I am a Hindu, does it mean that I am not 
a Hindu? Who are these people to tell us who 
is a Hindu and who is not a Hindu? So, these 
provocative slogans have definitely poisoned 
the atmosphere very greatly in the country. 
So, I think one needs to look at what the 
slogans shouted were. 

But I will say this, that in a democratic 
country, however provocative a slogan, it 
nevertheless does not justify the taking the 
life of anybody, and since a life has been 
taken, the culprits behind that must be caught 
and due punishment must be given so that it 
is possible to maintain some decorum or 
order. 

The third point I would like to know is, 
have you arrested any of the slogan shouters, 
because they are also quilty of breach of 
peace? There are a number of sections of the 
Indian Penal Code which have been violated 
by uttering these objectionable slogans. 

So, consequently I would like to know 
from the Minister, if the Minister is listening, 
whether the Government of Gujarat has 
arrested any of the slogan-shouters. 

Finally I would like to ask what steps the 
Government is taking to prevent this kind of 
situation from worsening because, as my 
friend here mentioned, this is the pattern we 
are finding all over the country. 

I would like to know that the Government 
is going to do because a four-month deadline 
has been given by the BJP/RSS/VHP and God 
knows who else to the Government of India, 
and they have threatened to go ahead from 
June 8 with the the Ram Mandir construction. 

Now there is a concern in the country 
today that the BJP/RSS/VHP etc. have 
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[Shri Subramaniam Swamy] 
infiltrated the Government at all levels 
including the Doordarshan, and consequently 
their power is so enormous to do damage. 

I would, therefore, like to know from the 
Government what concrete steps you have 
taken to see that this does not happen. 

I would like to say that in order to prevent 
this from worsening if the Government 
tomorrow decides to ban the R. S. S., I would 
certainly support the Government in that. 

SHRI S. K. T. RAMACHANDRAN 
(Tamil Nadu): Mr. Vice-Chairman, I am very 
sad that we have to discuss such matters in 
this august House. I hope that the whole 
House will share my feelings. 

What has happened at the Palej Station is 
not a particular incident to be overlooked. It 
exposes the Symptem of malaise that is 
rocking the unity and integrity of the country 
for a few months. Clashes between different 
groups of castes, regions and religions spark 
at a certain place and spread to other areas 
like wild fire. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): Please come to 
clarifications. 

SHRI S. K. T. RAMACHANDRAN: I am 
coming. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): We have taken 
a lot of time. 

SHRI S. K. T. RAMACHANDRAN: No, 
Professor, you are my friend. (Interruptions) I 
don't want to cast aspersions on the Vice-
Chairman. 

If such clashes are to be averted, the favour 
of patriotism should be inculcated in the 
minds of the citizens of India from Kashmir 
to Kanyakumari. Under such circumstances, 
Political parties should restrain themselves in 
their outbursts. For political advantages the 
parties should not indulge in slogan-shouting 
or in any other unwarranted activities. 

In the train at the Palej Station some 
slogans which were raised, have provoked the 
local people. I say, "the local people. " The 
Government has not come forward to tell us 
what exactly those slogans were. Will the 
Government make a clarification on this? 

The other clarification I seek is, usually and 
in general the Government will order a 
magisterial enquiry either by an 
administrative officer like R. D. O. or by a 
judicial officer. Here peculiarly they have left 
the enquiry to be done only by a police 
officer. Why has the Government not come 
forward to order a judicial enquiry? 

I seek these two clarifications. 
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THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): Mr. Salaria. 
You promised that you will take half a 
minute. 

SHRI SHABBIR AHMAD SALARIA 
(Jammu and Kashmir): I will be as short as 
possible. 
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The statement which has been made is 
unboubtedly ambiguous and it leaves much to 
be desired. Firstly it does not say, as was 
pointed out, what were the slogans being 
raised and what was the gravity of those 
slogans which gave provocation. Those who 
raised those slogans were obviously liable to 
be punished under the Indian Penal Code, but 
the statement makes it clear that the very 
person whose slogans led to scuffle and 
ultimately to a very unfortunate death of a 
citizen of our country has not been hauled up 
in any FIR. So, he, who invited and caused 
the trouble, has gone scot-free. 

Secondly, this statement does not at all 
show whether Mr. Mathur's contention that 
the chain was pulled at the place where there 
was no station was correct or not. At least it 
makes clear only one thing that there was a 
halt of four minutes, which, according to the 
accusation made by Mr. Mathur, was not 
there. Therefore, the pulling of the chain had 
been done by somebody not from outside, but 
from inside the train. Therefore, the hon. 
Minister may be trying to catch hold of 
wrong persons. The persons who pulled the 
chain were actually persons who must have 
got down and started the trouble. 

This is what must be gone into and found 
out as to who did it. Thirdly, what I want to 
submit before your honour is that... 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): And that is the 
last one. 

SHRI SHABBIR AHMAD 
SALARIA: Yes. I submit that this trouble 
which is going on in our country and leading 
to so many riots should be stopped. Is the 
Government thinking of banning such 
political parties or such associations which 
are creating communal disharmony or 
communal anti-pathy in a country where so 
many religious groups are living? It is high 
time in a country like India that such political 
parties or 
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[Shri Shabbir Ahmad Salaria] such groups of 
people who advocate religious intolereance 
and anti-pathy between various sections of 
the society are banned; otherwise the future 
of our country will not be good and we will 
be at a loss. So these are my submissions and 
these require clarifications from the Minister 
and they may kindly be clarified. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): The last 
Member is Shri Gopalsinh G. Solanki. I am 
sure you will be very brief. 

SHRI GOPALSINH G. SOLANKI 
(Gujarat): Sir, Palej railway station is between 
Baroda and Bharuch where minority people 
do not reside nearby the station. If they want 
to go to the station, it will take at least 7 to 8 
minutes because I am well acquainted with 
that particular place. It is also reported in the 
hon. Minister's statement that the crowd had 
gathered there. Therefore, I would like to 
invite the particular attention of the hon. 
Minister to clarify this thing: when the train 
had started and when the chain pulling had 
taken place, from which compartment the 
chain pulling had taken place? This is the first 
point which the Minister may clarify. 

Then, another thing is that if the crowd was 
more than 200 or 350, who started shouting 
the slogans? May I know from the Minister 
whether the FIR reveals this particular FIR 
fact or not? This needs to be clarified. That is 
all I wanted to know from the Minister. 
(Ends). 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): I have to make 
two observations 

SHRI ANANTRAY DEVSHANKER 
DAVE (Gujarat): I have given my name and I 
will take only one minute. 

THE      VICE-CHAIRMAN     (PROF. 
CHANDRESH P. THAKUR): There will be 
another occasion to discuss this matter. Please 
cooperate with. me. I am sure you are curious 
to listen to the Minister. I had accepted all the 
names and your name is not here. So please 
cooperate   with   us. Let   us   hear   the 

Minister. I have to make two brief 
observations: (1) The matter is sensitive, 
although the whole statement relates to one 
incident. In the discussion people have made 
turns and twists in their comments. I only 
hope that the whole House agree with me that 
every citizen of India regardless of his 
community is a respectable citizen. there is no 
defference, no partiality, nothing of the sort 
and we expect that this cultural, social 
harmony will be maintained only if we have 
this kind of acceptance on unanimous basis. 

The other part arises out of the clarification 
made by an hon. Member. If a word like 
"Muslirtis" in a sentence was avoidable or 
without basis, then, perhaps the Government 
could have done some forethought on that. I 
am sure the Minister will keep this in view. 

SHRI VISHVJIT P. SINGH: It should be 
removed. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): I think, what I 
have said is enough. The hon. Minister. 
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SHRI VISHVJIT P. SINGH: They will not 
be relenting, Mr. Vice-Chairman, Sir. He is 
qualifying his regret. He is still not admitting. 
(Interruptions). There was no need to have 
that word. (Interruptions) 

SHRI SUBODH KANT SAHAY: I have 
spent three years in jail and then I have come 
here. I know much more than you. 
(Interruptions). 

 
THE VICE-CHAIRMAN (PROF. 

CHANDRESH P. THAKUR): I think that 
matter is over. (Interruptions). 

SHRI SUBRAMANIAN SWAMY: Sir, the   
word   'local   Muslims'   may   be 

deleted and the statement may be taken as 
amended. (Interruptions) 

SHRI M. M. JACOB: Sir, I want to submit 
something. My humble submission is that the 
word 'local Muslims' may be deleted from the 
statement. Otherwise, it will be perpetually in 
the record of the House. (Interruptions). 

SHRI SUBRAMANIAN SWAMY: It 
has been accepted in principle that we do 
not refer to the communities by name 
. and therefore this particular word may be 
deleted. 

SHRI JAGDISH PRASAD 
MATHUR: The facts will be twisted for 
nothing. They should go on record. 
(Interruptions). 

SHRI M. M. JACOB: He is not sure 
whether all the people assembled there were 
Muslims. He himself said this. 

In fact, he is not sure whether all the 
people assembled were Muslims. He himself 
said he is not sure whether all the people 
assembled were Muslims. Has he got the 
statistics?  (Interruptions). 

SHRl VISHVJIT P. SINGH: Now that the 
BJP has given direction, I am quite sure that 
the Minister will not withdraw these words. 
(Interruptions). 

SHRI KAMAL MORARKA: Please listen 
to me for a minute. (Interruptions). I request 
my friend Vishvjitji. Mr. Satya Pal Malik has 
very gracefully said that it would have been 
much better if the statement had been worded 
in a different way. (Interruptions). I don't need 
half a dozen interpreters. Both my English and 
Hindi are all right. I am making a request to 
Mr. Vishvjit Singh. The statement as it is on 
record. What Mr. Satya Pal Malik , said is also 
on record and what Mr. Subodh Kant Sahay 
says is also on record. There is no intention to 
downgrade any community or cast aspersions. 
Let the matter end there (Interruptions). 

SHRI M. M. JACOB: Mr. Morarka, in the 
history of this Parliament, we have never 
used such a sentence denigrating a 
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[Shri M. M. Jacob] community  as  such. 
That  is  why  the objection... (Interruptions)... 

THE VICE-CHAIRMAN (PROF 
CHANDRESH P. THAKUR): Hon. 
Members.... (Interruptions). 

SHRI S. K. T. RAMACHANDRAN: 
Such sort of words should not be allowed to 
go to the people because it will create tension. 

 

SHRI KAMAL MORARKA: There is 
misunderstanding. 

 
Nothing will go on record. These things will  

not go on  record... (Interruptions).. Please 
just listen, 

*Not recorded 

SHRI MOHAMMED AMIN ANSARI: * 

SHRI SATYA PRAKASH 
MALAVIYA: Please control the Members. 
(Interruptions) 

THE VICE-CHAIRMAN: I think we cannot 
function    (Interruptions) 

These things will not go on record. 
SHRIMATI RENUKA CHOWDHURY: 
SHRI S. S. AHLUWALIA* 
THE VICE-CHAIRMAN (PROF. 

CHANDRESH P. THAKUR): Please sit down, 
all of you    (Interruptions) 

SHRI    M. M. JACOB: Mr. Vice-Chairman, 
Sir, — (Interruptions)... 

THE VICE-CHAIRMAN (PROF 
CHANDRESH P. THAKUR): I have already 
asked Mr. Vajpayee to speak (Interruptions) 

SHRI M. M. JACOB: I propose that the 
words "some muslims livmg close to 
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the Railway Station" be taken off and in their 
place, ' "some local people living close to the 
Railway Station" be added. (Interruptions) 

SHRI SUBRAMANIAN SWAMY: I 
second that motion,  Sir. 
(Interruptions)... 

SHRI M. M. JACOB: Sir, with your 
permission I move the motion that the 
amendment, as suggested above, may be 
accepted (Interruptions) ' 

SHRI ATAL BIHARI VAJPAYEE: 
How can you entertain such motions? 
... (Interruptions) Sir, the motion has 
to        come under        the rules. 
(Interruptions),.. This is not the way to move 
any motion. You cannot twist the rules like 
that.... (Interruptions) 

SHRI M. M. JACOB: No, no. You 
cannot angry with us. 
... (Interruptions)  

SHRI ATAL BIHARI VAJPAYEE: You 
allow me to say what I want to say. ... 
(Interruptions) ■.. 

 

"The  BJP/RSS  volunteers  in  the  train 
were shouting slogans. " 
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SHRI M. M. JACOB: He can accept it. If 
he is convinced, he can accept it. 

SHRI A. G. KULKARNI: Sir, my point of 
order is this and I want your decision on this. 
May be, it is the first time you are sitting in 
the Chair as Vice-Chairman... 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): If you take 
pre-lunch and post-lunch, this is the second 
time. 

SHRI AG. KULKARNI: You are such a 
kind gentleman. But when my friend, a 
previous Minister and present colleague, Mr. 
Jacob, moved an amendment, objection was 
taken by Vajpayeeji'... 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): I don't think 
he moved any amendment. 

SHRI KAMAL MORARKA: This is not a 
Bill. 

SHRI A. G. KULKARNI: Please allow me 
to complete. At the outset you have to 
consider as the Vice-Chairman presiding over 
the deliberations of this House now, the 
statement is totally ill-drafted, mischievous; it 
might have been drafted by some 
bureaucrat... 

SHRI KAMAL MORARKA: Is he on a 
point of order or is he making a speech? This 
is not a point of order. (interruptions) We 
don't want your certificates of secularism. 
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THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): Mr. Kulkarni, 
what is your point of order? 

SHRI A.G. KULKARNI: My point of order 
is that the statement is not only very poorly 
drafted but mischievously drafted. I have seen 
in my experience during my long tenure in this 
House, if you read this statement, it says: "The 
train was to halt..." 

 
SHRI A.G. KULKARNI: Let me explain. 

Unless I explain my point how can I say what 
my point of order is. Why are you so much 
exercised? Sir, the train was expected to halt 
there for four minutes and it is reported here 
that somebody raised slogans against Muslims 
and the local population. Taking a view of the 
communication between a station and the local 
population and the time involved, it is not 
possible at all. So this must be a cooked up 
matter to malign the Muslims. My point of 
order is, as Jacobji has rightly suggested, this 
sentence must be withdrawn. And there is a 
provision. I am not involving Vajpayeeji nor am 
I blaming the BJP or anybody. But the point is 
these two sentences are totally frivolous and 
these should not go on record. And it is the 
Government who must be responsible for 
drafting this statement. 

SHRI KAMAL MORARKA: Is it a point of 
order? What is he trying to say? 

SHRI S.K.T. RAMACHANDRAN: He is 
exposing the irresponsibility of the 
Government. 

SHRI KAMAL MORARKA: We have seen 
how responsible your Government was. 
People have thrown it out. 

 

Mr. Kulkarni, please complete quickly. 

SHRI A.G. KULKARNI: Mr. Vice-
Chairman, Sir, I am appealing to you that if it 
is possible under the Rules, you as the 
Chairman should please drop out these two 
sentences and accept Mr. Jacob's suggestion 
for amendment (Interruptions) 

THE VICE-CHAIRMAN (PROF 
CHANDRESH P. THAKUR): Let me make 
one submission. 

The matter is certainly very sensitive and all 
the discussions and the tempers which have 
been flowing on both sides were avoidable. I 
am sure the Minister has heard the House and 
he has assessed the spirit of the discussion and 
reaction. Keeping in view his own colleague's 
statement, Mr. Malik's statement, earlier, I 
leave it to the judgement of the Minister to 
respond the way he thinks is appropriate and 
which will help in cooling the tempers in this 
House and which will transmit a very seculai 
message to the country at large (Interruptions)
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SHRI DIPEN GHOSH (West Bengal): It is 
going on the whole day. It cannot be allowed. 

 
THE VICE-CHAIRMAN (PROF. 

CHANDRESH P. THAKUR): The Minister, in 
his final words, has said that he fully associates 
himself with the spirit of the statement made by 
his colleague, Mr. Malik. 

SHRI DIPEN GHOSH: Mr. Vice-Chairman, 
Sir, I am on a point of order. The Minister has 
made a suo motu statement. Only in this House 
we have got the benefit of seeking 
clarifications. This benefit is not extended to 
our colleagues in the other House. Our 
Members have sought clarifications to the 
largest possible extent and the Minister has 
replied to the clarifications. The reply may not 
satisfy or may not be to the liking of some 
Members. But once the Minister has given the 
reply, it is over. (Interruptions) If some 
Members still remain unsatisfied, the procedure 
is that the Members are entitled to raise this 
issue in any other form of discussion. There is 
Calling Attention Motion and there is Short 
Duration Discussion. I seek your ruling. The 
matter is over and you pass on to the next item 
on the agenda. The Members are free to raise 
this issue in any other form. 

(Interruptions) 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): Enough time has 
been spent on this. 

(Interruptions) 

(The Deputy Chairman in the Chair) 

 
THE DEPUTY CHAIRMAN: Please take your 

seats first. 
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THE DEPUTY CHAIRMAN: I said, please 

sit down. I request you to please take your 
seat. Hon. Members, I left a Professor to you, 
not to behave like this. Rather on the first day, 
you are treating him like this, next time he 
will never come to help me out and sit in the 
Chair. So, let us cool it. What is the problem? 

SHRI DIPEN GHOSH: There is no 
problem. 

 
THE DEPUTY CHAIRMAN: Not all at a 

time. Please take your seats. 
(InterruDtions)  

 When I am standing, 
please sit down. (Interruptions) Nothing will 
go on record until and unless you 
take

my  permission. Cool  it. Cool it. 
am   taking   the   Special   Mentions—Shri 
Anand Prakash Gautam. 

(Interruptions) 

SHRI S. S. AHLUWALIA: Madam, you 
read the statement. 

THE DEPUTY CHAIRMAN: I have read 
the statement. Now take your seat. 
(Interruptions) Please take your seats. You 
cannot hold the House to ransom. 

SHRI MM. JACOB: Madam, may I 
make a submission? 

(Interruptions) 

THE DEPUTY CHAIRMAN: Please take 
your seat. Your Whip is -making a 
submission. 

SHRI GURUDAS DAS GUPTA (West 
Bengal): Madam, I have a. submission... 

2003 RS—12 

THE DEPUTY CHAIRMAN: I will listen 
to you also. I will listen to 
everyone patiently. 

 

SHRI M. M. JACOB: Madam Deputy 
Chairman... 

SHRI DIPEN GHOSH: No submission 
about that statement. Then I should also be 
allowed to make a submission. 

THE DEPUTY CHAIRMAN: I allowed 
him. You take your seat. I will allow you also. 
I will allow one' person from here and one 
person from there. Either you speak or he 
speaks and one person will speak. 

SHRI M. M. JACOB: Madam Deputy 
Chairman, when you came to the House, you 
asked a question as to what the matter is. 
Madam, the matter is that the Minister made a 
statement, and clarifications were sought. 
(Interruptions) 

SHRI SATYA PRAKASH 
MALAVIYA: No, no. The   matter  is closed. 

 
Have trust in the Chair. At least trust me. 

SHRI M. M. JACOB: In the rich and great 
tradition of this House, we thought of defusing 
the situation at least in this House and not to 
show acrimony towards each other or fight 
against each other in this House. Our intention 
was to see that this House established a good 
tradition and a healthy tradition. With this 
intention... (Interruptions) Please allow me to 
speak. When we read the Statement and heard 
the Minister, we found that one sentence will 
create a lot Of misunderstanding. On one side, 
the sentence says that some RSS/BJP 
volunteers in the train were shouting slogans. 
That means, they were shouting slogans 
against somebody. And the same sentence also 
says that the local Muslims living close to the 
station objected to it. That means, you are 
deliberately inviting two     communities     for     
confrontation 
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[Shri M. M. Jacob] outside. So, we said, 
please for heaven's sake, try to withdraw that 
sentence. Why should RSS and BJP come to 
shout slogans and somebody object to it? And 
this goes out of this House as a confrontation 
between two warring groups. We wanted to 
avoid that feeling. 

That was the reason why we wanted that 
this sentence should be eliminated. There is 
no question of any acrimony. I hope, Mr. 
Vajpayee will agree with me that this 
sentence should be withdrawn voluntarily by 
the Minister. 

 
SHRI M. M. JACOB: Thank you very 

much, Mr. Minister. It is for the Chair to ask 
me to sit down. Of course, you are a new 
Minister. I respect you. I accept your request. 
This is all I wanted to say. 

 
THE DEPUTY CHAIRMAN: Now, either 

Mr. Gurudas Das Gupta or you can speak, 
Mr. Dipen Ghosh. 

SHRI DIPEN GHOSH: It is not a question 
of one or two, Madam. 

THE DEPUTY CHAIRMAN: I do not 
want a debate. I allowed one Member from 
that side. I am allowing one from this side. 

SHRI DIPEN GHOSH: The question is, 
the hon. Minister made a suo motu statement. 
I, personally, did not like certain words which 
are used in the statement. Similarly, some 
other Members have not liked it. In the Rajya 
Sabha, Members  have  the   benefit   of 

seeking clarifications but in the other House, 
our colleagues do not have such a benefit. 
While seeking clarifications, many Members 
have pointed out that certain words should 
not have been used. I fully appreciate. I 
appreciate their feeling. I talked to the 
Minister. I talked to the other Ministers also. 
The Minister of State for Parliamentary 
Affairs, Mr. Satya Pal Malik, has also made a 
statement agreeing, in principle, that it should 
have been avoided. The hon. Minister, while 
replying, fully shared the views expressed by 
the Minister of State for Parliamentary 
Affairs, Mr. Satya Pal Malik. 

SHRI 6HABBIR AHMAD 
SALARIA: He diluted it. (Interruptions) 

SHRI DIPEN GHOSH: Madam Deputy 
Chairman, you have been presiding over this 
House for the last many years. You have seen 
in the past many suo motu statements being 
made and many clarifications being sought. It 
does not happen every time that all the 
clarifications sought by hon. Members have 
been replied to, to the satisfaction of the 
Members concerned. 

SHRI AJIT P. K. JOGI '(Madhya Pradesh): 
The word 'Muslims' was never used. 
(Interruptions) 

SHRI DIPEN GHOSH: Don't try to teach 
me — a person belonging to the C. P. I. (M) 
— secularism. (Interruptions) 

THE DEPUTY CHAIRMAN: I have said 
that nobody should interrupt. I request 
Members. Please do not interrupt. Do not try 
to show your eagerness just now when others 
are speaking. I have allowed. This is enough. 
Let us not debate it any longer. 

SHRI DIPEN GHOSH: Madam, the 
Minister's reply may not to be my liking. I 
may remain unsatisfied. But what happens? 
After the Minister's reply, whether it is good, 
bad or indifferent, if a 
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Member remains unsatisfied, he is entitled to 
raise the same issue for discussion in any 
shape allowed under the rules, either by way of 
a Calling-Attention Motion or a Short-
Duration Discussion. But if the issue takes the 
whole day, even after the Minister's reply, I 
think... 

SHRI S. S. AHLUWALIA: What sort of 
reply it was? 

SHRI DIPEN GHOSH: If the issue takes 
the whole day, it. is a sort of interference with 
the normal functioning of the House. I would 
appeal, through you, if Dr. Ratnakar Pandey 
or Mr. Ahluwalia or Mr. Jacob or any other 
Member from that side wants to raise this issue 
in the shape of a Calling-Attention Motion or a 
Short-Duration Discussion, they can do so. In 
the Business Advisory Committee meeting held 
yesterday, we agreed to have a short-duration 
discussion on the communal situation in the 
country. We can also raise the specific issue in 
the shape of a Calling-Attention Motion. I will 
support that. But let us not hold the whole 
House to ransom in this manner. Whatever 
communal passion was not there outside is 
sought to be inducted here. This is wrong. 
Some Members have said 

 
Am I to believe... 

SHRI VISHVJIT P. SINGH: It will be too 
late if it is not done today. 

SHRI DIPEN GHOSH: You are inducing 
communalism here, (interruptions). 

Now you do not want me to speak. I say, 
you take your seat. (Interruptions). If 
Members are not satisfied, there are many 
devices available to the Members to raise 
their issue in any other form. You are free to 
do that. The Minister has made a statement. If 
you are not satisfied, nothing can be done in 
this. 

Now I am taking special mentions. 

SHRI MAKHAN LAL FOTEDAR (Uttar 
Pradesh): Am I permitted to say 
one

word? 
THE DEPUTY CHAIRMAN: Let me hear. 

Until and unless I hear him, I cannot give my 
opinion. He is seeking my permisison. I have a 
right to allow him. Now, do not tell me 
anything. Let him say. 

SHRI V. GOPALSAMY: But you called 
'special mentions'. 

THE DEPUTY CHAIRMAN: I say so 
many things, but you do many other things. 

convention in this House... 
(Interruptions). 

I have heard Mr. Jacob, I have hearc: Mr. 
Dipen Ghosh and the intervention ot Mr. Atal 
Bihari Vajpayee. We have  a 

Have    patience. Please    listen    with 
patience. Do not break the heads. Heads 
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should meet. (Interruptions/. In 
this Council of States heads should 
meet, heads should break. 

 
THE DEPUTY CHAIRMAN: 

One Member is making a statment 
Please have patience to hear him. 

I am not allowing anybody any 
more. The matter is closed. If 
members are not statisfied, they 
can go and ask the Chairman. 
They can do that, but I am not 
allowing any more on this. 

Shri Anand Prakash Gautam ... 
(Interruptions) 

SHRI V. GOPALSAMY: You 
cannot dictate like this... 

 
THE DEPUTY CHAIRMAN: 

Now nothing will go on record. 
After this nothing' is going on 
record. Let them speak. Nothing is 
going on record., 

 
 

Shri Anand Prakash Gautam... I 
say Mr. Ahluwalia, this is my last 
request to you. Please take your 
seat. Nothing is going on record. 
There is no point in saying it. 
Please take your seat. The matter is 
closed. I am not allowing any body. 
Special Mentions. I am not 
allowing. 

 
I say, Please take your seats. 

You don't listen to the Chair. That 
is very unruly...Please take your 
seats...I will not allow. Call Mr. 
Jacob. I am adjourning the House. 
If the Members are not interested, 
I will adjourn the House. I will 
adjourn the House. If the Members 
are not listening to me, I will adjourn 
the House...If you do not listen to 
me, I will adjourn the 
House...Please take your seats. 

SHRI V. GOPALSAMY: 
Madam, there is no need to 
adjourn the House. We are making 
a request to you. (Interruptions) 

 
SHRI S.S. AHLUWALIA: They are 
distorting everything, they are 
distorting the-    proceedings     of    
this     House. ...(Interruptions)... 

THE DEPUTY CHAIRMAN: 
Special Mentions. Shri Anand 
Prakash Gautam. 
SHRI S.S. AHLUWALIA: No. No, 
Madam.     This     is     not     the     
way ... (Interruptions)... 
-THE DEPUTY CHAIRMAN: 

Please take your seat. I told you that 
you have a right to speak to the 
Chairman and ask for another 
discussion. We have had enough 
discussion on this. I am not 
allowing you ...(Interruptions)... 

DR. ABRAR AHMED KHAN: 
Point of order. 

THE DEPUTY CHAIRMAN: 
There is no point of order 
...(Interruptions)... 

THE   DEPUTY   CHAIRMAN:
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SHRI S. S. AHLUWALIA: Madam ... 
(Interruptions)... 

 
THE DEPUTY CHAIRMAN: Do not 

think you have a loud voice and you can hold 
the House to ransom. Take your seat. I will 
not allow you to speak. Please take your seat.... 
(Interruptions)... Special Mentions. Miss 
Saroj Khaparde... Shri Shiv Pratap Mishra.... 
Shrimati Kamala Sinha... (Interruptions)... I 
once again request the Members: Please do 
not misbehave in the House. Nothing is going 
on record. You may say whatever you like 
but nothing is going on record. 

  
DR. ABRAR  AHMED   KHAN: A Point 

of order, Madam. 
 
THE   DEPUTY   CHAIRMAN: No. Take 

your seat. 

 
 
THE DEPUTY CHAIRMAN: Unqualified 

regret about what? (Interruptions) I am not 
asking you. Sit down. I say, "Sit down. " I am 
not asking you. Take your seat. Behave 
properly. I am asking the person. Sit down. I 
say, "you sit down. " I am asking one 
Member. You are not Mr. Hanspal. 
Everybody gets up like this. What is this 
nonsense? 

 
DR. ABRAR AHMED KHAN: Madam,... 

 
THE DEPUTY CHAIRMAN: No. I will not 

allow you. I say, "Take your seat". You are 
saying many things. Take your seat. Just a 
minute. Let me settle this matter. You please 
sit down. 

 
Mr. Minister, just now a Member from the 

other side said that perhaps when I was not 
here and another presiding officerwas here 
you said that you regret 

 
You can regret, and the matter gets settled. 

(Interruptions) 
 
It is between the Chair and the Minister. 

Please don't interfere. Let me settle the matter. 
Do you want to settle the matter or do you 
want to let it continue till the day after 
tomorrow? It is all right. It does not make any 
difference to me. I sit here day and night. But 
you want to continue the business of this 
House. You all are the custodians of this House. 
There is a certain business which is written. 
Every Member comes and asks for special 
mentions. There is the Punjab Resolution. There 
are so many other important matters. And the 
Home Minister is to be discussed. 

(Interruptions) 
 
Just a minute please, it is not nice to have a 

running commentary while the Chair is 
speaking. You are a very senior Member. 
Please have patience, if you want the matter to 
be settled, then, let the Minister and myself 
settle the thing. It is better. Have a cool mind 
and patience. 

You come and sit here and see how you 
run this House. 
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Everyone is concerned about the communal 

situation in the country, from the right side, 
from the left side and from the front. 
Everybody is bothered about it. Everybody is 
concerned about it. If the fight is only on 
certain words, I think, some agreement can 
come on that. So, I would ask the Leader of  
the House to react to it. (Interruptions) 

SHRI KAMAL MORARKA: Let the 
Minister concerned speak. 

THE LEADER OF THE HOUSE (SHRI 
M. S. GURUPADASWAMY): Let him 
speak. 

THE DEPUTY CHAIRMAN: If you want, 
okey, you do it. 

THE DEPUTY CHAIRMAN: Please take 
your seat. Don't get agitated. 

SHRIMATI BIJOYA CHAKRAVARTY 
(ASSAM): Madam, after the Minister had 
spoken on the Statement you had announced 
the next item as Special Mentions. One of the 
hon. Members stood up to speak. I do not 
know... (Interruptions) Don't forget that you 
are hon. Members of the House 
(Interruptions) 

THE DEPUTY CHAIRMAN: Let us not 
have a law and order situation in the House. 

Please take your seats. 

SHRI KAMAL MORARKA: Now, here is 
an MP from Tamil Nadu. 

SHRI S. K. T. RAMACHANDRAN: 
Tamil Nadu is in India. (Interruptions) 

THE DEPUTY CHAIRMAN: Please take 
your place. 

SHRI   S. K. T. RAMACHANDRAN: 
He calls me "from Tamil Nadu. " Why should 
he call like that? This man is unnecessarily 
trying to communalise... (Interruptions) 

THE   DEPUTY   CHAIRMAN: Mr. 
Thakur, please come on the Chair. I think a 
professor is needed, because you have been 
presiding over the whole crisis. Please come. 
(Interruptions) Please don't bother him this 
time. 

[The Vice-Chairman (Prof. Chandresh P. 
Thakur) in the Chair] 

SHRI SUBRAMANIAN SWAMY: Mr. 
Vice-Chairman, I have a point of order. 

SHRI SUBRAMANIAN SWAMY: I want 
to bring it to the notice of the House... 
(Interruptions)... The Leader of the House 
can pay attention to my point of order. The 
Leader of the House also should listen. After 
all he comes specially for this purpose. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): You please 
continue. 

SHRI SUBRAMANIAN SWAMY: Mr. 
Leader wil! you pay attention? The Point is 
that the Minister has gone on record to say 
that... (Interruptions)... Everybody    has    
gone. There    is    no 

SHRI VISHVJIT P. SINGH: He has not 
expressed any regret. 
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Minister.,. (interruption}... Are you the 
Minister? Despite your denouncing Mann 
they did not make you a Minister?... 
(Interruption)... The point is this very clearly 
the Minister has gone on record to say that he 
is partially regretful, that in future he will be 
careful of the wording and the Minister for 
Parliamentary Affairs said that these words 
should not have been used. So all that is left 
now for the Government is to gracefully say 
that this statement stands amended to the 
extent that "local people living close to the 
railway station resented the slogans" instead of 
"some local Muslims". That is what should be 
done and the order in this House should be 
restored... (Interruptions)... 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): Let me make a 
request. 

SARDAR JAGJIT SINGH 
AURORA (Punjab): It is absolutely waste of 
time. 

We are dishonest about the whole thing. 

 
When he said, "fact is a fact" why they 

have not named the persons instead of 
naming the community? 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): We have all 
heard the considerations. All kinds of things 
have been talked. Tempers are rising high. I 
think everybody has the same concern that 
the country should get a secular message from 
this House. Efforts are being made to resolve 
the issue. In the meantime, one way to further 
cool the tempers is to move on 

to the next agenda and reduce .... 
(Interruptions)... 

SOME HON. MEMBERS: No. 

SHRI SUBRAMANIAN SWAMY: You 
adjourn the House. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR); Let me 
complete... (Interruptions)... 

SARDAR JAGJIT SINGH 
AURORA: There is nothing genuine at all. 
They only want to score points. It is 
disgraceful that we should come down to this 
level. I am sick and tired of this type of 
behaviour in the morning and now. I feel 
ashamed... (Interruptions).... you yourself 
analyse. What have you achieved except to 
show to the rest of the world, that for little 
quibbles, we are wasting the country's money 
and our own time. 

SOME HON. MEMBERS: You adjourn 
the House. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): What I was 
submitting, we are not closing the matter. The 
matter. is still on. Until such time... 
(Interruptions).., 

DRt NAGEN SAIKIA: We can proceed to 
the next agenda. The Deputy Chairman has 
said that the House will take up Special 
Mentions and she also called the name of an 
hon. Member. 

SARDAR JAGJIT SINGH 
AURORA: All they are waiting for is the 
hollow victory which will give them nothing. 

DR. RATNAKAR PANDEY: * 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): It will not be 
recorded. 
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DR. RATNAKAR PANDEY: * 

 
SHRI MAKHAN LAL FOTEDAR: Let 

the House be adjourned for fifteen minutes 
and till then.. (Interruptions). 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SATYA PAL MALIK): 
No, we don't agree, Sir. The House should 
not be adjourned. (Interruptions). 

AN HON'BLE MEMBER: The Problem of 
Punjab is equally important. 

We are very much interested to discuss 
Punjab. 

DR. RATNAKAR PANDEY: * 

 

 

THE DEPUTY CHAIRMAN: Hon. 
Members, we have a discussion and the Minister is 
going to make his comment. (Interruption). 
Statement, regret, whatever you may call it. 

 
THE DEPUTY CHAIRMAN: The Chair 

is very thankful to the Minister. I think, it was 
his maiden performance in the House which was 
marathon. I request the Members not to bother 
him so much when he comes for the next 
statement. Otherwise, I am sure, he will never 
come to Rajya Sabha. He will remain in the 
other House. We want him sometimes to visit us. 

SHRI. P. SHIV SHANKER: Madam, we on 
our part, very much appreciate the statement of 
the Minister. It was none of our intention that we 
must corner the Government in any form. But 
since it hurt the feelings of a particular section of 
the society in this country, we had to take up 
the cause because this is not a good precedent. 
It is only because of that 
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there had been a little trial at our end to see 
that our feelings are expressed. 

PROF. CHANDRESH P. THAKUR 
(Bihar): Madam, I would like to associate 
with the sentiments made by the Leader of 
the Opposition and I particularly like to 
mention the helpful contribution of the 
Minister for Parliamentary Affairs and the 
Leader of the House. 

THE DEPUTY CHAIRMAN: The Chair is 
thankful to the Members and the Government 
and everybody for their cooperation. 

Now, can we go ahead with the special 
mentions? Or shall we go ahead with the 
Punjab Proclamation because that is 
timebound? 

SOME HON. MEMBERS: Punjab. 

THE DEPUTY CHAIRMAN: If the House 
so agrees, we will take up Punjab. Please let 
him peacefully make his speech. 

STATUTORYRESOLUTIONONPRESIP
ENT'SPROCLAMATIONUNDER  

ARTICLE 356INRELATIONTO PUNJAB 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): Madam, I beg to 
move the following Resolution: 

"That this House approves the 
continuance in force of the Proclamation 
issued by the President on the 11th May, 
1987, under article 356 of the 
Constitution, in relation to the State of 
Punjab, for a further period of six 
months with effect from the 11th May, 
1990. " 

As the House is aware, in view of the then 
prevailing situation in Punjab, Proclamation 
under Article 356 of the Constitution, in 
relation to the State of Punjab, was issued on 
May 11, 1987 on the recommendation of the 
Governor. The Proclamation was approved 
by the 
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Lok Sabha as well as the Rajya Sabha on 12. 
5. 1987. The Legislative Assembly of the 
State, which was initially kept under 
suspended animation, was dissolved on 6th 
March, 1988, on the recommendation of the 
Governor. 

As the law and order situation in the State 
continued to be disturbed, approval of both 
the Houses of Parliament was obtained for 
continuance of President's rule after every 
six-monthly period with effect from 11. 11. 
1987, 11. 5. 1988, 11. 11. 1988, 11. 5. 1989 
and 11. 11. 1989. The current spell of 
President's rule in Punjab is due to expire on 
10. 5. 1990. 

The Governor of Punjab, in his recent 
report to the President, has stated that at an 
all-party meeting convened by him at 
Chandigarh in the' middle of March, 1990, 
the view taken was that congenial conditions 
should be created first before holding 
elections to the State Legislative Assembly. 
The Governor shares their views. He is also 
of the opinion that efforts must be made to 
mobilise public opinion to bring normalcy in 
the State. Once these matters are attended to, 
the State can go for elections in a more 
harmonious atmosphere conducive to free 
and fair elections. The Governor has 
accordingly recommended extension of 
President's rule in Punjab by bringing in 
necessary amendments to the Constitution. 
Accordingly, clauses (4) and (5) of Article 
356 of the Constitution have been amended 
by the Constitution (Sixty-fourth 
Amendment) Act, 1990. With this 
enactment, President's Proclamation in 
relation to the State of Punjab can now be 
extended for a total period of three years and 
six months, that is, for a further period of six 
months with effect from 11. 5. 1990. 

Keeping in view the situation prevailing in 
the State and taking all the relevant factors 
into consideration, it is proposed that 
President's rule in Punjab may be continued 
for a further period of six months with effect 
from 11. 5. 1990. 

In view of the position explained by 


